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“SMC” BENCH, MUMBAI

BEFORE SHRI NARENDRA KUMAR BILLAIYA, HON'BLE ACCOUNTANT MEMBER
&
SHRI SUNIL KUMAR SINGH, HON’BLE JUDICIAL MEMBER
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(Assessment Year: 2013-14)
&
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(Assessment Year: 2014-15)

Mansi A. Sheth, ITO-29(2)(3), Mumbai
202, Kalamandir, Vs
Chitraketkar Marg
Vile Parle (E)
Mumbai- 400 057
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AA/ORDER

PER NARENDRA KUMAR BILLAIYA, AM

ITA No.6214/Mum/2019 & 7256/Mum/2019 are two separate
appeals by the assessee against two separate orders of the CIT(A)-40,
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Mumbai dated 24/07/2019 and 20/09/2019 pertaining to AY 2013-14
and 2014-15 respectively.

2. Both these appeals are disposed of by this common order for the

sake of convenience.

3. At the very outset, the Counsel for the assessee stated that the
tax dispute has been settled under the Direct Tax ‘Vivad Se Vishwas

Act, 2020’, therefore, the assessee may be allowed to withdraw the

appeal.

4.  On such concession both these appeals are dismissed as

withdrawn.

Order pronounced in the open Court on 234 September, 2024 at Mumbai.

Sd/- Sd/-
(SUNIL KUMAR SINGH) (NARENDRA KUMAR BILLAIYA)
JUDICIAL MEMBER ACCOUNTANT MEMBER

Mumbai, Dated:  23/09/2024
Karuna, Sr. Ps.
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